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IN THE  CENTRAL ADMINISTRATIVE TR IBUNAL
GUWAMATI BENOH

Osf. Na, of Susl

B TWENEM

Shri Y. Burya Marayvana, IFS
Divisionagl Forest Officesr, Karimgani -
Division, Farimgani. —

FT

-

cew Bpplicant
AND

1. The Undion of India, represented by
the SHecretary o the Government of
indiz, Ministry of Forest, New
Calii. ‘

I, The State of Assam, represented by :
Lhe Ohief Gecretary, | Dispur,
Guwahati~&.

e The Beoretary to the Goverpment of .
Assam, Department of Forest, Dispur,
Gumwahati~f.

« Ghri fmerit Fumar Das, presently
holding  the post of DFO, Earimgan]
Bivision, Farimganj {under -order of
transfer to Northern Assam Civele,
Tempur.) ’

3

.0 REspopndents

CDETAILS OF APPLICATION

1. PARTICHLAORS Qr THE  DRDER CAGATNST WHieH THE
SPPLICATION I8 MADE ’

The Of is directed agsinst Notificabtion dabed
1@, 18,2881 temporarily staving the Notificsbtion dated
11.9.2631 by which the Hespondent-No. 4 was transferraed

to Northern Assam Circle, Tezpur from Earimgang.

S JURISDICTION OF THE TRIBLINAL
The Applicant declares that the subject matter of
the application ds within the jurisdiction of this

Moy 'hle Tribumal.

-
*

T



3. LIMITATION =
Thae MApplicant further gdeclares that the
application is filed within the limikation period

prescribed under Becotion 21 of the AQoministrative

Tribunals Actk, 1985, : S

4, FACTS (OF THE CAank

4.1 That the Applicant is a citizen of India and as
such he is entitled teo all the rights, protections and

orivileges gu&fmﬂfh@ﬂ under the CTonstitubion af India.

4.2 That  the Applicant is e direct recrult IFS Officer
and  is allocated to the (53!M“HPQPB§Ryn Joint  Cadre.

Pricgr  fto the issuance of  the transfer  ordepe in
e

gquestion, he was heolding the post of D

Fiz, Bighoi

Division, Dighoi. By the transfer Notification in

question dated 11.9.7 he has been transferred from
“ - 1, x o . : H < o ¥ ‘r )
Dighaol  to Harimgasnd in place of the Respondent Ho. 4
Shri  Amrit  Fumar  Das who has  been  transferred and

posted as  DOF  attached to Conservator of fﬁfﬁ%t¥

Northern Assam Oircle, Tezpur.

b

A copy of  the transfer Notification vdalted

31N 3L e annexed as Annexure~1.,
\,——-————-‘—"“ T

4.3 That pursuant to the said order of transfer in

tarms  of which the transfer of the Hpplicant becomes

effective with effect from the date of taking over

5

charge vice 8hri ALK, Das (Respondent Na. 4), the
Applicant has  joined st the fransferred  place of

o

posting on 17.9.2081 by submitting his joining report.




Frior to that the Applicarmt handed over his charge ak

Di

-~

ghal to one Shri Amal Chandra Sarma, DFD who has been

¢

transferred to. Digbhoi by an earlier Notification., The
Applicant  had to hand over charge to him on anShHﬂi
and on his release from Digbhol, he sent & WT Message to

the Respondent No. 4 referring  to the transfer

therein to intimate fhe

|-(n

Motification making & reques
canvenient date of taking aver and handing over of
charge.. Bince nothing was intimated and the Applicani
stood relessed from Digboi in  the meantime, the
spplicant mov el to Harimgand and Jained there

b —~r

submitting his Jjoining report omn 17.5.726861,

Copies of the charge report at Dighoi date

o

Z2.9.26801, WT Message dated 'S,?nﬁﬁﬁj and Jjoining

repart  dated 17.9.20081 are annexed as Frre e

TN A

fa e 80d 4 respectively.

S0 AR 1R e SN

4.4 That even after the szid Joining at  Farimgand on

V7.9.2681,  the Applicant has not  been handed over
charge by the Respondent No.o 4. In the meantimg the
Respondent No.4 mmvﬁj the Hon'ble Gavhati High Court by

filing 8 writ petition bearing Ma. WPC) No. 6&3&/73081

5

making a grievance againel his transfer from  Farimgani
to Tezpur. The Hon'biles ﬁmurt_aftﬂr hearing the parties
hes  been pleased to reject the prayer for interim
erder, by its order dated 7.9, While doing so the
Hom "ble  Court has referred to an earlier order dated
1. . S af  the Division Rench COMIE T LM the

Respondent No. 4 and passed  in Writ  Appeal Mo,

12720880, In the order the Hon'ble Court Mhas  alse



referred to the order dated 26.46.3081 pagssed in MO No.
14472ty in 08 No. 296/32004 (Jatindra Sarma & Ors. -
ve- tnion of India and Ore.) In the wrilt petition filed
tay the P&wymgucnh Mor. 4 it has been pointed ouwd that &
contempt  notice has  been  lsswed by  this Hom ‘ble

Tribunal in 0P No. 48/20881 wherein violation of  ithe

aorder  dated 26.6.38801 passed in MU No. 14472881

Np. 296/2088 has been alleged.

f'J

Yot

b

K

Coples of  the orders dated byl 2EEL 179

By

e e rm,

gre ANMMEeRed &85  Annexure- B TSR

T

-hﬂﬁl

&

wddonond gl

Pﬁmﬁﬁ“"‘vfiy‘

4.5 That inspite of the said order dated 17.9.2801,
neither the official Respondents nor the Respondent No.
4 have taken any ﬁtﬁpH enaibling the Applicant to  take
over charge at HKarimgani formslly. Although he has

joined  at  Harimgani on 17. W..AM? in sbsence of  any

handing over of charge by the R@ﬁpmnﬂenh Neve 4y he  has

his duties

it besn able ﬁﬁ funotion anﬁ ﬁlt Parg
there. Making a gviﬁuamc@ sgainst such a position the
Applicant  has represented to the higher authoritiss
including the Respondent No. Gy but the same  has  not

vielded any result so far.

Copies of the representations dated 27.9.2801 a

J
e
Q.

4,00, 2esl are annexed  as  Brnesure~7 0 and £

resy

i
D
Fal
HH
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<
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~
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b That inspite of the asforesaid position | and
rejection of interim praver, the Resvondent No. 4 Ias
not  yet handed over charge to the MAoplicant and  the

officisl Respondents have slso not done anything in the

arcl



£

metter. In such & situation normally  the Government

suuwes  arder permitbing the incumbent to  take over

e

charge wunilaterally. Mowsver, in the instant case no
such  order has yel been passed. In this connection

Office Memorandum dated 27.18.93 and 2.7.2881 may be

Ll
I
d

referred By which it has been emphasised that &
Gavernment servant must arrange to hand  over charge

within 18  {ten) days of receipt of the order of ithe

transfer,

Copies of  the Memorendums dated 27.18.93  and

2T SR are  annexed &5 Annexure~9  and 14

respectively.

4.7 That on an earlier oceoasion, the Respondent No. 4
had filed WPQ) No. 27720680 making a grievance against

“imgand.  The

cancellation/stay of his transfer to
%aid.writ ﬁéti%imﬁ was dizsmiszed by the learned Bingle
Judge by order dated 16.3.28688 on the ground  that  in
the meantime ?he ino mmnewﬁ-at Flarimgani namely Shri

Magern Das has been promobed do IS and the szid post
E3% 12

being an IFS cadre post, the Applicant cannot |

L.

@ pusted
againet  the «#id post. Being aggr%ﬁvwﬁg the Applicant
preferred writ appdal Mo. 13172008 and the same was
disposed of by an order dated 31.3.20060, By the =zaid
arder, the Division Bench of the Hon‘ble High Court

while holding that since the Hespondent Now 4 had

already joined at Farimgani, that position need not  be

disturbed, also issued & direction to the Htate
Government to re-examine the mabter in espect of the

Respondent No. 4/Applicent and the Respondent therein.



i
o
ot
21y
3
o

suct Pime, 16 was ordered that the Respondent  RNo.

4 e allowed to continue gt Karimganj.

4.8, That it appears that neither in  the 08 No.
Vgl oty including MC Neo. 14472881 nor in the OF  No.

4872081 the Respondent No. 4. hes mentioned abowt  $he

sald developments and passing of orders by the HMHon'kle

.
H

Gauhati HMigh Court. As stated asbove, the Respondent No,

4 being aggrieved by his transfer from Earimgani to
Tezpunr vide Motitication dated 1.9 2L, fas
. - i

)

approached  the Hon'ble Gauhati High Court by filing

WRIC)Y  No.  &636/2881 making a praver therein to set

aside and guash the dated 11.9.261,

grnd the same |

An  dnterim praver was also made

Mas  Deern

rejechedd.

4.9 That the Applicart states Chat the post  of  DFO,

-

Earvimgan Division is a cadre post and the Hespondent

Mo. 4 is not entitled to hold the post in tersms of Rule
g and 9 of the IFE (Zadre) Rules. This has also bﬁeﬁvﬁﬂ
ﬁelﬂ By the Bivﬁaimn‘ﬁémch e f the Mon'ble Gauhati  High
Cmurt in terms of which the said Ré%pémd&nt Mo, 4
cannot  continue  in the mwﬁt. beyond  threg months.

However, he has been allowed to continue there in

vimiation of the Hon'ble Court’'s order. Now evers  aft

1

¥

issuance of the transfer Notification and release

&
-

the dApplicant from Digboi and joining at Farimgani, the

Respondent  No.od4 ds still being allowed to conbinge  at

3

CKarimgand by the official Respondents without taking

into consilderation  the orders of dthe Hon'ble Sourt.

*

This de in ¢lear viclation of the said orders

]
wt,

the



Hon"bile Court for which they are lisble for contempt of

court procesding.

4,14 That the fApplicant is now suprised to come  auross

’

the nobi fzaar‘mm No. FRE 188/2861/946 dated  1¢, 18,0061

{copy vet bo be ﬁeTVﬁﬂ mry Biml, by which the Annexure—]

-

Ctransfer Noti ficat ion dated 11.9.7681 in respect of the

FResponcgent Mo. 4 hae reen stayved twmpuvsrl}yn

A ooopy of the ssid NMotification dated 16,149,268

s oannexed se Annesure—il.

.11 That the Applicant had earlier filed " 0&  MNo.

4177288, ddteralia, praving for s direction to  the
wfficiai Respondents to implement the transfer arder
dated 11.9.20681 entitling the Applicants to. btake  over
charge, if‘hacaﬁﬁﬁry evém uhila%erallyn The %%iﬁ 135 was

filed omn 11.16.2081 without any hast ides and knowledas
- Y

w

of  the existence of the zforesaid Notificetion dated

T, 1@, 2081, A copy of the ssid Notification ié - S
be | served ﬁn Yhe Applica an The copy of the same
purportedly marked to the coplicant has been ghown sent
to him under C/0 the POOF, Assam, although the official
despondents are fully aware that the fpplicant pursuant
to o his  transfer to Karimgani has  joined  there  on

i7. .M:H% ought to have been marked to the ﬁpm icant at

his Karimgan] address.

4.1%2 That the said 00 Mo. 417/2061 has been disposed of

at  the motion sbtage itseld by order dated 17. 1. 0661
= ¥ ¥

directing the official Respondents to  implement the

sfer order dated 11.9.2081, within 1

Lo
fx

farmexure—1

it



week .

oy

A copy of the sald order dated 12.180.20681 is

annexed as Annesure-19,

.

4«15 That the Applicant on obtaining a copy of the said
srder dated 120185881 submitted the =ame to ¢ the

official Respondents with the reguest to take NEressEry

Toliow up action., It was at that stage, the Applicant

K

was  told about passing of the order datad SRS e TG B
existence of which was not known to the Applican ard

na copy of the same was served on him, as stated above.

414 That immediastely thereafier, the Fpplicant
inguired about the order dated 18.15.28081 and collected
a2  wopy of the same from the office of  the Respondent

b}

P'\if:) u E?.' [N :}‘. 53’ " :;. 5?5 6t 5.: ’:i

1 and now has filed thisz A making
prisvance  against Cthe same. The Applicant has  also
filed & Review Application in 08 HNo. LT/ lsince

dispased  of  bring it bto the notice of  the Hon ‘bie

Tribunal about the seid order dated 18,18, 76881,

4. 1% That by the said NMotification dated

i %he_trahﬁfeﬁ af the Respondent No. 4 which has  been
stayed and not the ﬁrﬁﬁﬁfﬁﬁvmf the Applicant who  has
aiready been relessed from Digboi amd has  joined #h
Karimgar). Hmmgvér; Cin view of  the  fact  that  the

Respandent No. 4 hazs not handed over charge  to the

e

foplicant, the Applicant has net been Ble ko funciion

Y
&

13

a5 DFO, Harimgsni. the said order dated T LW, Bas] iw
per-se illegal in view of the facts marrated above. The

mize the Applicant in

[N

official Respondents can not vict

this wmanmer and in the process wannak viglabe Lhe



order  of the Hon'ble High Court and the provision of

“the IFL {(Dadre) Ruless.

}
4?1& That the Applicant has come to know  that o the
R@%punuen"w Ma. by referring do the contempt notice
issued vide order dated 14.9,.2931 in Civil Ruls  No.
A4/ 2L wh*re]ﬁ viclation of the order dated 24.6,2001
passed in MO No. 14472881 (08 Mo. 294/2008) has Dbeen

slleged, bhas given an impression and Jr'kwu“l%@ﬁ the

official Fespondents that he cannot be transferred from

Farimgand novr  any IFS officer can be posted o

Karimgand in view of the said order dated P6H.6.008680 a&nd

that this is precisely the reason as to why the Hon'ble

Tribunal has ’i%ﬁm@ﬂ the rnoetice of conktempt. The
ﬁp licant states that such an interpretation ‘prajected
by the Respondent No. 4 is whallyvuﬁwarraﬁtéd, It will
bre pertinent to mention here that mary of the
Applicants in 08 No. 294788 iﬂﬁluﬁing the Applicant No.
1 therein have begen transferved from there !g rial
place of posting, bubt none of them ﬁaé orjected to  the
BRIME %aking recourse o the order dated Tég&,ﬁﬁﬁinv fn
exception has been sought to be hade by the He portdent
M. 4 while doing soy he has not  mentioned anvibhing
gither in  the MO Mo. 14472808 aor in OF  n0.  88/020801

abot the aforesaid developments.

4,17 That the ﬁﬁﬁliaaﬁt sbtates that in  view of the
provisions of IFS (Cadre) Rules and the orders of  the
Hon"ble Court ad even otherwise also, -the Respondent
Neo 4 cennot continue at Karimgani. His comtinuance ak

Harimgand in viaolation of the provisions of the said



1
Tt

o

H

H

B

Fules  and the orders of the Hon'ble Court. The . order
dated Z6.6.2081 and the izsuance of coantenpt notice  asm
shtated above cannat be projected to be  an impediment
agéinﬁﬁ the ftransfer of the Re:pmnaemt Mo. 4, The
: -

Hespondent  No. 4 has very faoctfuly thwarbed the
transfer order  dated Iiu?“aﬁﬁl_ projecting  the  aid
arders  of the Hon 'ble TvihunaE; which iz an abuise  of
the process of law. The order matad 2 b EEE1 cannot be
made to operate and/or be interpreted cantrary o bhe
provisions  of  the Rules and the degisions of the
Hon'ble Court, including the Apex Court. Mere transfer
ﬁf the Respondent No. 4 does not charge his status  and

nosvbvum. Any other interpretation of the order dated

Sh.b EBEL will enly mean continuance of the fpplicant

therein i their respective place of posting

indefinitely.

4.18  That the Opplicamt ;ta%a: that the transfer
Noetification has not been modi Fied and/or cancelled.
There is also r change to the cadre Notification of
73 However, there iz a move to cancel the fransfer

NMotification in favour of the Re rapondent Mo, 4 ingpite

af the aforewaid developments and orders of the Mon'bile

1

fCourt. e

e s

the transfer Potification is allipuwed o

0

(R

modified and/or modified b the official Respandents,

retaining the Reﬁﬁmﬁd@ﬁt Noo 4 at Harimgand at the cost

b

of  the Applicant who is a cadre offic cer, same will be

vielative of the Cadre Rules and the orders  of  the

interim order is called for in thie matter,

mon'irle Court. In such & situatiocn an sppropriate

nrmgt oy

S



4.1% That . the sequence of events as nsrrated above

clearly establish  the dnaction on the part of  the

afficial ieaﬁmndemha for the ressons  best  knowsn o
thémg Tt is most respactfully ﬁtm;eﬁ that neither the
arder  dated 24.6. 708 gaﬂaéd in MC No. 144/2881 in 06
Nt . T?&f?ﬁﬁﬂ o the EWﬁJ&NL; mf»ﬂmﬁt@mwﬁ Motice by

prder dated 14.%.2881  in CF No. 4870881 pubs BTy

impediment  towsrds releasing  the Respondent Mo, 4

3
3

enabhling the Applicant to  sake aver charge as
Barimgand. The Applicant is now hanging and each  dayvs
delay in taking over charge will seriously tell upon

that during the period the Applicant is not in chargs

of  any office, he is not entitled to the bermefit of

i

special  duty allowance. Inspite of his  release from
Righaoi  and joining ath ;aV!mgn;Jg e has nobt been  able
to  discharge his duties and he has  beesn gt

tumiliating situation.

4N”H That the Applicant ststes that the official

Respondents  cannot be oblivious of the situation  that

has been created by the Res UHH&FQC Nao 4 by not handing

]
<

qu‘ charge to the fpplicant. This is & fit case For
iﬁﬁuing a direction to the Respondent No.o 4 0 hand
&v?ricﬁmrge to the Applicant immediately failing Jehioh
E%%uanrﬁ of furi“&r direction to  take over c¢harge
umil&%@vaily'-.%y the @pplicant. In any taﬁa. the
Appiicant cannet be &@ﬁt hanging in the manner as ﬁaﬁ

Deen done in bkhe instant fase.

421 That the Applicant cannoat be deprived of the

cadre post &t karimgani st the cost of a nan-cRdre

the service career of the Applicant. He it stated here



cofficer  like that of the Fespondent No. 4 who - ds g

Btate Forest Service officer, after the order of  the

Thle  High Luuru,khs official Roayanﬁentg cannot

LY ) , -
allow  the Respondent No. 4 to function as DF3,
ihv*mﬁsms Divieion which iz & catdre post. It is @ Lase
of perpetusi violation of the orders of the MHon‘ble

Lourt for which the official Respondents are liahle foar

contempt of court Rroceeding.

-

Ll
get  the 4hu9ﬂo at Farimgami have gane in vain and  bhs
officizl Respondents have turned a deaf ear Lo Lhe

ﬁraygr of the Applicant +o

i

gle appropriate gotian  in
the matter ﬁ?@hiimg the mpplicaﬁt to take over charge
at Karimgang, if neCeRsary, even  unil sterally., Such
iﬁacﬁimm N the part of the officizl Respondemts has

Forced the Applicent to come unter the prm ertive Mamde

3f this Hom'bhle Tribunal more particulariy in view of

the order dated TEL I, pam

4.23 That the Applicant states that in any view ot the

maltter fhe impugned sction/inection on the part of  $he

Réspondents 4

[

nod sustainable and Liabie 4o, he

interfered with by this Momn ble Tribunal,

. BROUNDS FOR RELIEF WITH LEGAL CROVISTONG &

Fa.l For that the action/inaction on the part of  the

Respondents i prima facie illegal  and lisgbble te  he

interfered with by the Mon'ble Tribumal,

WeE For that the Apolicant Mraving giready Deen released

4.22 That the Applicant states that 2ll his efforts to

et



S b

o
from Dighoi  and he having jeined  at tarimgani, the

Respondent No. 4 is duby bound to hand over charge to

the Applicant and on his fsilure to do so the official

Respondents  are  dubty bound to order taking over of
)

charge by the Applicént unilaterally, but instead thaey

have issued the impugned Notification dated 18, 16, 2061

which is per-se illegal.

-

5.3 For Ehaf the Honhle High Lourt having rot
interfered with‘ihw arderr ﬁf.ﬁfaﬁﬁfﬁf after lagﬂviﬁiﬁﬁ.
all the developments that have taken place before thi&
Hﬁm'mle Tribunal, the official Respondents are by
bound to make arrangement For unilateral taking over of
charge by the Applicant on failure 0f  the Hespondent

No. 4 to hand over charge to the Applicant.

3.4 For  that the asction/inaction on the part  of Lhe
official Respondents as well as the Respondent No. . 4
being in clear violation of tﬁ@ orders of the Hon 'ble
ﬁmurtg' 'khﬁy. are  liable for contempt f court

proceedings  an appropriate  order/directios towards

implementation of the said orders oFf thae Hom'ble Court.

.8 For  that the official Respondents by their own
iraction cannot nullify their own circulars which were
imsued  keeping  in mind the situation which has .been

created in the instant case,

Gab For that the official Respondents ought © to  have
considered  the plight of the Applicant  and passed
appropriate order enabling him to take aver charge fyom

the Respondent No. 4 instead of delaving the matter at



the sweet will of the Hes purdemﬁ No. 4 giving him  fime

ol

Lransfer

ﬁ.

make an  endeavor to get  the order of
modified so that he can remasined posted  at  Harimgand
which if materialised will be in viciation of the

grdevs of the Horn 'ble Court.

7 Far  that in  any view of the matber, The
action/inaction on the part of the Respondents and  the
imppuaned Notification. dated  18.18.2d01 i rgat

sustain

"
"

sbrle  and  the Applicsnt is  entitled fo Ckhe

reliefs sought, for in this 8.

/

& DETAILS OF REM

=R IED EXHAUSTED 1

The Applicant declares that he has exbausted all
the remedies available to him there iz no alternative

remedy available fo him in law.

Ao
3
vnd

T PREVIOUSLY FILED OR_PENDING BEFORE  AMY

CTHER COURT »

The Applicant further declares that  he has

netified - sny  spplication, writ pebtition or stait

regarding the matter in respect of which this applicant
Fas been made before any Co wrt, Authority or any  obher

Hench of the Hon ﬁle Tribunal nor &y such application,

writ petition or suit is pending before any of them.

8. RELIEFS SOUGBHT FOR

Urnder the facts and circumstances anag  irn o the

premises aforesaid the 0A be admitied records bBe called

for an upeon hearing fhe parties on the cause or rauses

that may be shown and omn perusal of the records be
5

pleased to grant the following reliefs




- 1% - "

2.1 Tm. set aside and guash  the Notification dated
i IE. 28T Annexure-1lt with the furthew divention to
the Reﬁpmmdént Mo, 4 tﬁ hand over ﬁhaﬂge' to the
mpplicant forthwith pRErsEREnt L the transfer

Motificabtion dated 11.9.28081,

Haed To direct the official Respondents o make
ar‘“ngﬁmen% forthwi th @n%i%iing the fpplicent bo %ék&
gver  oharge at Mérimgaﬂj from the PRespondent Mo, 4 in
tcase of  his  failure fto hand over charge to the
?“;‘HH: ant  towards implementation of  the m_”*cim* ot

et L 1.9 EEEL,

:‘i’

transtfer da

8.5 To direct the Fespondents nobt fto modify the order
of transfer dated 11.9.2881 allowing the Respondent No.

4 to be remained posbted at Karimganj.

8.4 Cost ﬁf tha‘aypl cation.

H.3  Pass any - ather order/orders o give
dxrﬂttsmnfd““w”t Lo a%lmay e desmed Fit  and proper
umééﬁ the ?acté_.nd ciroumstances of the case ﬁw‘ give

5,

complete and full relief to the Applicant.

9. INTERIM ORDER PRAYED FOR s

In the facts and circumstances stated above,  the
Applicant prays  for an interim relief by way of &
girection o bkhe officizl  Respondents ! make

arrangement  Torthwith enabling the Applican

n'i-
in
2
s
pi2
P
%

aver charge from the %o*"mndeﬁt Mo, 4 as DFD, Harimgan)
Division, FRarimgand and to stay furither operation of

L LT T

the Notif 1CAL on deted 18 I@.2881 (Annexure~1) and/or A



grry  other interim relief or reliefs o which the

Applicant may be entitled bo and/or as may be

fit and proper by fhis Hon‘hle Tribunsi.
1;25‘7 # 8 B & % 7o# vy
The application is filed through Advocste.

1l. PARTICULARS OF THE I.P.0, s

(G 78850

2%.9. 2200/
Guwahatbi.

i PP No.
i} Date
iiid Payable at

&2 =anm  as

12, LIET OF ENCLOBURES

fie stated in the Index.

deemed



VERIFIOCATION

Iy, Bhri Y. Surya Narayvana, aged about 37
years, son of Shri M, Eullayappag DFCH,  Karimgan)
Division, Farimganj, do herebyl anlemnly affirs  and
verify that the statements made - im paragraphs
(003,414,422, 43,4 4,4 Y ¢ 49 G i, G012 iy, s, 4 /g

ah 4 Yy, Mes, Y4 4, V'Z;J:.Sﬁlb"), are true  to omy |

knowledge 3 those made in  paragraphs 4’:‘7, Cl'@,‘?'lOawcf

éti%;mm_&r@ true to my information derived from records
and the rests are my humble submissions before the
Hon'ble Tribunal.

And I ﬁigm thia verification on this 26 lh~ the

day of October, 2081,

\f_fg;?rv bdgmuKAMA/
( DEPONEN )

.:"‘,,:.,_f.
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, ) . PR UR.E = ey

\ Qe (mwEreres )
. - , X ‘ ’

SSMTSCHEDUIE L (PauT I) FORM No. ATTENTION ;-

ASSAY SCHED (Paxr 1) 22 MR, UNNIKRISHNA NAIR

ADVOCATE .
G N FOREST DEPARTMENT, ASSpM

CERTY ICAIE- OF TRANSFER GF CHARGE op THE OFFICE OF & _M\

CONSERVATCR OF FeRESTS _ N )6 BAT

— . _DIVISION,

\

baep _DIGBOT
the D4R _Sept g0,

.....

. | _ ¢ ,. ¢ |
T Certify that I recedvea Charge of the _\ZJ;A}L — « Division

L 4 g, . . . .
wen _ 502 Yo Sodyanara erd. _LES,

on the forenoon of“this 1:Lﬁ<

- o ~ day of __S_,s&_/';_\go_ql.

I received the sum of Rupees _

——~—~.~~~—~~~—-‘—_-—

the cash balance, a: shown by the Cash Book on this date.

I have exsmineqd
all the offiée books 1nd found them posteqd upfo date.

1 have received the needfui vouchersg belonging

t0 the accounts of
the current nonth,

8nd have made myself acquainted with

all outstandings
abllities on aceount of the Depar tment,

and 14

I have examined the live ang dead stock

" ‘a_s well as the books,maps
office records and furniture at head g Uarters, snd have examined the

depot reqister 8,

1 have receivea _ _ _ _ _ ';'...'...F. ~ = — = Cheque Book mumber

-

R sed, — - . o ~containing
cheques Noa _I|0¢I6_ .;,..! —-— to.. - .;..ll'(.’."g.“

~ .- The counter foils
of the previous chequés have be

en wrttten up.

a

-

Countersigned,\ Ao o
M - &")&. v _

__._._.__.._..__.._

0‘
o SURYANAROYANA)TES - —— ___’_\

AMAL CH -SARwAY )
_-—— e Consgrgator of Forestg

- ~Conservator of Forest

Relieved Officer

-

Relieving Officer.

a

- |
which I have found posted upto date, -

g
as well as c¢heque Book Noe 2213 .
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WeTMESSAGE

TO, THs DIVISLONAL FORBST OrFICER
- KAR IMGANJG DlVlbl(JN
KAR IMGANT

FR(M, Y.QURW\ NN\AYANA IFS
Divioludnal ¥ L«uua'l‘ Gkl ICER'
BDIGBCL BIVISICN,

~"‘6-b-—-“—.—"m-~—mb.-m—umu-.,.un—a—um-—m%b—;_m“‘.“

KINULY Rbkox GUVIe WUPIEICATION NO. FRE ,66,/90/ ';
190~ DAED 8lavill sEPTaMBER TWU THWoad) ONE AND INTIMATE ’

A COWVGHIENT DATS TQ HAIDOGVER CHARG: F THE KAR IMGANI j
RIV1ILIW TO e () i
M

UIV15IUNAL FOREST OLF IC&R 3

DIGBCI DIVISION. ;

. ¥

. i

Memo "no.' ME,9'3@>/;'979’ atd. ) 3. F-2nw|

Copy to the AsFeReCs Digboi Police Station,
Digboi with a request to transmit the apove message
earlye.

=

»
YeSurys Noxa /4 Jo \\
’ Divisicnal Porest officer, SN PN

Dicboi Division,

6\(/1 ‘ o



A L
Bhlces - b

Tha Ldvissecnal Foraste Gifigor,
Karjmqnnj Ly iisicn,
Errimgang.

Subte Joining Report.

Hatte Govte Rotifiomticn No o 1L 4 66/90 /190D
Atd. 11=9«2001,

‘ra i !’.' Y ]

~dth reisronce to the subject cfted ekove,
I hove Jodnad in my dutios 4n the foronocon of l]w91.39°"
- em e e e s o t1orpo Antinrea tha date for handing

ovar @i che ehrrey ¢f Inrdmesny Division to the unlersignad
et oan corly deata,

Yourz fpithtully,

( Yesurya m rayans, 1¥3)

“ery to the Ivincipal Secretary to’ the Govts
Of Anrom,Eor it D ansg g N, apur, Guwrhatd  for £avaur of

FOUr KInt gnfceneticn sid nocnnoery rction,

!

/
- f

Wopy b thao :rsn"iral Chicf Connurvatur of
Feznovg, 2uopm,d m:nh ti {er Infurmmtion,

Sopy to. fhn “hief annwawvvtrr et IcrantaQT’

S AsSem, Cawrhrtd for 1ﬁ!rrmrtjon.

Co, ¥ Lo tha Tensorvator of Koo @nts, southern
rssem Clrele, wrober,of lehar for jn:orm tion.

L3 B ]

ANNEYU’%E’M-”[J
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Sri Amrit Kumar Das,
Son of Late Manu Ram Das,

Pregently postcd as Divisional Forest

; ' Offlcer, Karimganj nivision, Karimgan]

, (Asszam)

cee Qpbellant/writ Petitinner

- VOrnug =

1, state of Assam,

2. Commissioner and Secr&tary to

the Government of Assam,

Department of: Forest, Dispur, :

Guwahati- 6. ol

3. Joint Secretary to the Govp.:

‘'of Assam, Deptt. of Fbraatp,bispur.

Guwahati = 6. ‘
4.‘Principal Chief Conservator of
Forests, Assam, Rehabari,

Cuwahati- 8,

[ &)
o

Conservator of Forests,

Southern Assam Circle, Silchare.

contde « .p/2

NPT | AOTA e

\



P
N
~

6. Nagen Das,

'

DCF ( Monitoring Cell) :
Attc»-zhed: to Principal Chief

Qonscrvator of Forests, CGuwahati-8.

eses ROSpondents.

IN THE MATTER OF :

WOPO(C) No. 27 /2000
Sri Amrit Kumar pDag - Petitioner,

~Versus -
State of Assam & Others e Respondents.
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The Conservator of Forests,
Southern Assam Circle,
Silchar .

Sub :-

Non - handing over of charge of Karimganj Div. by Shri A.K. Das

Ref:- Gowt. Notifi .ion No. IRIL 667907190 - D Dt. 11.09.2001
My joining icport Dt.-17.09. 2001

Sir,
I have the honour to mform you that already 10 (ten)

AKDas has not haded over the charge of K
the Govt. order referred  to above |

) days have elapsed and yet Shri

This is for favour of your kind information and neeessary action.

Yours faithlully '.\

p AV
(\l ¢ \ ‘;
(Y. Surya Narnyaha )"

Copy to the Principal Chiel Conservator of Forests , Assam Guwahati 1 Jor favour of your

kind information & -
necessary action

to the Chicf Conservator of Forests , (T) Assam Ciuwahati WERG N ‘\‘
’ + \‘I l S
: i v | (Y. Surya ;‘lm]ay:m: )°
Copy_lo the Secretary” Forests Deptt. Govt. of Assam Dispur ... for favour of his

kind information &
nucwmy dc(mn

| W
\ v A (Y. Surya N rayana )

9 /

R ‘
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arimpani Div. to the undersigned in persuance of
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To,

The Secretary,

Forest Deptt. Govt. of Assam
Dispur .

Sub:- Non - handing over of charge of Karimganj Div. by Shri A.K. Das

Ref:- Gowt. Notification No. FRE. 66/90/190-1) Dt. 11.09.2001
My joining report Dt. 17.09.2001
My letter no . nil Dt. 27.09.2001

Sir,
I have the honour to bring to your kind notice that Shei A.K.Das, D.F.O. Karimganj

has not yet handed ov.r the charge in persuance of the Govt. order referred above even afler
fortnight of my joining at Karimganj.

This is for favour of your kind information and necessary aclion .
Yours faithfully
} \ ~
. I'd
(Y. Surymaraynna )

Copy to the Principal Chief Conservator of Forests » Assam Guwahati | for favour of your

kind information &
necessary action

\,\MW//
(Y. Slll':':l\ﬂnrnynnn )

to the Chief Conservator of Forests, (1) Assam, Guwahali

copy to the Conservato; of Forests, S.A.C.,‘Silchar.
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OvriCs Mmouunmw .
Dated Ulapur, Lhe 27th October, 1993

)

Subject - Handing over wnd (qklnp over charge on LI)quGF and .
representation on sarvice matters. !

o ‘Reference i3 ihvited to Government OM HO.,\“.12/51/2,’31
dated 28-6-1951 wherein it has bcen clearly laid down that a“Covéfﬂ&‘“
servant must arrange to hand over charge wlthln 19(ten) days of “the !
receipt of the orders of transfcor and proceed to his/her new plqce 5:‘
posting after availing of the adinissible Joining time. Any delay in o
complying with order: of tr.nsfer without specific permis sion of tha'?
authority who issued the order of transfer wlll Lo puanhnblc as nn ‘%
act of gross indiscipline.

It has also been mnde clear in OM.NO.MMJ.67/72/99 datwi
13-10-1972 -that violition of orders of transfer and posting'sometimé&
put the Goverament in a vary smbarrasingoslition compelling the Covc
ment to alter,\ cancel or modjfy the orders. Since orders of transfer
and posting .are issued in the interest of Public service, if the ord.
are not complied with the very idaa behind such action of Governme&t‘
gets defeated, Therefore, such orders should be complicd with withouy
any loss of time. Govarnmeht will take a serious view of cases of ' «qj
violation of the orders. i Do s

In this connéctioﬁ,covernment instructions vide NO.AB!.
66/92/73 dated15-6-1992, NO. 'BF.91/84/1; dated 3~12-1984 and NO.ALA.
102/89/73, dated 15-12-1992 may also.be referred to. However,inspit: .
of clear lnstructlon issuad by the Government from time to time,a K
godd number of officers ke ep submitting rnprescntntxona repcwtedly.{?
is also observed that many ocficers alter recelpt of the transfer

EREN

orders instead of pranz ndlnﬂ to join their new place of postlng . ;

approach. verbally or in Vxlullnﬁ direcctly Ministers ané other Polio.u
personalities, non.ol.icials and even to the ChieC Minlster and try
to pet their transfe: orders ¢ 1noellnd/8tayed/mod1fled ‘Mhis practl(‘
on the part-of the O{LLQCPo of not 10 errytng out the orderq of TEh U
Government ﬁnd 1ddre sln& repr: qcnquJon to ‘the 1utlor*t1es ‘who' are’
not immediate superior or not at 411 concerned with the tranofer, qﬁ?
apninst all norms of discipling and’ in ‘violation of *he: bovornment i
instructions and provisions of fusam Civil Sorvices conduct)Rulcs,!?f
1969, Some very junior oificors have been submitting ' ‘.xl°
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' representation direct to the Sccrctwry,Personne] Department or Chiet l
b Secretary .in connwctlon with hJ"/her servxce matters by- passing his/her

! Controlling Authoxltles in violation of the instructions of the : :
v ' Government and of the Provisions of the Assam Civil ,erVLCeo(conduct) !
Rules,196%,Government have taken a serious view on the matters .. \

It is seen that even wives, fathers, m other and other o
relatives of the officers: gometimes submit representations concerning
service matters of the narticular officers to the Ministers,non- —officials
and -even to the Chief [linister and other Political pﬂrsonalxtloq with’
hope of éetting‘rppresentﬁtion which the officer had himself made.and'
which had been turned down reconsidered. This practice again is’ sl
obviously un-desireable and shouwld be strong 1y .discouraped. All- officbrr
are duty bound to work in any part of the state as par Government order" :

-
{
1
[
!

In such cases the claim of the officer that he hlmself idid

not seek tho'inberventqtiow ol a liinister, or M.0. or M.1.A. or any
other person on ..ks behall will not be wcccpted and therec will be
presumption of o icer's lnvolvement in the matter unless the contrary

is proved by him. ) | P ,,%

‘Whether. in any-mattsr connected with his/her service
right on condltlono,und officer wishes to prefer a claim or to seek .

redress of grievances, Tthe proper course for him is 1o nldress his m
. immediate otficial suparior or lizad ol his oflice, oOr ~uch'ﬁuthority au
f the lowest level as is caupetent to Aeal with the matter. -

. . Whenever a rgprcscntqtlon/rcquest written or verbal asking
- for the cancellntlon/moulflcwtlon of transfer and nosting ofders:® of & '
' pwfticular officer is received in violation of {he Government xnxxxmnxxﬁr
Jn,Lruutiono/C\rcular' it wi.ll be prcmumed that the official affected
- by it, has lh fact, promptad such Poljtlcal personalitiesbnon-officiqle/&
outsiders to make such rcqucst ‘and will invite dlsciplinary -action a;' '
including uspenSLon arqwnvb such officials automatically.. 0
, , Tt L5 asain impressed upon to all coneernad to 'strictly”
follow the Government instruvtlono and to Joln ‘“theit new plﬂce of i 4.
DOotIHG'WLLhin 1O(ton) dayo oi Lhc rﬁceipt of the trwn,fer orders after

availing 1dmlss1hle_doxnlnb,L)hc.,Por any V1011t10n of the Governmcn%
instructlona, LQCLplinqry actien. lhOlUdlng sus pcnqlon “will be 1nthttu ;

apainct tlom. an adverse nlry u\]l,al.o be recordéd in thelr ACR, lf‘

v Governmf1<.,ontrollinp SCTiccrs foel that and M.P.,MLA, Minigtor or aay
other o wide person has ﬁppro\ch od Covernmant on ‘his behalf and “such;
entry will Aaclt as noapative facbor Cor the purpose nf promntion, o

contd..b. ..
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Copy forwarded to:~

T Al Special Commissioner & Spicinl Secrotqries/Commi

v:llall officers and pnrticulnrly to ACS olficers to strictly 1

- - —

2 A
- /.
. < :
— " Y

¢ Conjirm%}lnn, Crossing o cfficionny har, ete.

The receipt of this comnunicating should he nnhnnw1nﬂgmfli

: St/ K.Ss.RAQ
Addl. Chier Secretary tg the Govt.or dssam

.
¢ e 00y

Memo NO-AAPt166/93/10~A::::::::::Dutcd

ssioners &
Secretabies/Secrotnrias to the Government of. Assam.

2. All Commissioners of Divisions,Assam. . )

3. All Deputy Commissioncrs. .

* ALl Heads of Deptts/aly Adininistrative Departments.

The Prlncipal.Secretary,xnrbi—Anglong District Autonomoug Council/
N:C.Hills Digtriet Counci 1,

6. ALl Chier Executive of Publie Mterprigses.
7. All SUb-Divisional Officers (Civil)

They are requeasgtaq Kindly to brifg it to- the notice of

0llow
the Govarnment instrnction .

S

By order etc.,

S/~ NIRANI AN GHOsE
Secvotary to the Govt.or Asgam
Personnel (A) Deptt. Digpur.

LA I

Dispur, the 27th October,1993,

. 2a ccemem
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NO.AAP.166/93/pt/5
GOVIRMIIINT OF  ASSAM
DEPAR'IVINT OF Pf*thov I...L ( P'nsow"x,
ASSAM stcn TARIAT ®

g

MBVIORAND_U_TfL
‘Dated. Dispur, the 2nd July/2331

¢
.

-Sub.- Handing over and taking over charge on transfer and
representation on service matters.

1
)

It has been observed. that officers, when transferred in o

the interest of public service and for administrative reasons, orten S

show their reluctance to hand over charge. Either they proceed on

. leave by submitting a leave application only (and to proceed on leave"

-'.without sanction is unauthorisad leave) or some such officers prefer

‘ appeal for stay of such transfer orders directly to Ministers, other

"' Political personallties, non-officials and even to Chief Minister -

‘: seekirig StaY/cancellatlon of such transfer orders. Such actions are

_ An clear violation of Govt. instructions and provialons of the Assam
Civil Services (Conduct) Rules 1965.

Government denires that such unhealthy practice should be

*stopped forthwith. Wo leave lS to be sanctioned when an ofricer appli !ih
.for leave before handlng over charge. For officers ofi'the rank of Joir. '

‘ Secretary and above, if such leave applications are received, leave

"¢ sholld not be sanctioned without the approval of Chief Minister/Chief

Becretary, Representations for 'stay/cancellation of transfer orders

recet'ed through channels other than official, will not be taken
‘ognisance of.

A

In enclosing a copy of Govt. OM.NO.AAP. 166/93/10 dated
27—10ﬂ95, containing detailed instructions on the subject, it 1g' _
.. retatnted that the officora under ordern of transfér, should strict;y“

instructions and to join their new place of psoting
.\vtthin 10(ten) days .on receipt of transfer order after availing - .’

admissible Joining time. Failure on the part of the officer to comply

with 'such orders, will lead to appropriate action' against them in
terms of Government lnSLFUCtlonS mentloned above.

CHIER S"CQ"TARY TO THE " GovT. OF ASSAM

aooo.o.

/

Dated Dispur, the 2nd July/2001 ;W;t

Memo NO.AAP. 166/93/Pt/)—A
Copy to:-

. 1. T™e Commissioner &
2. The PPS to Chief Mi

(4

3. The PS to Spe

. .
oooooo

/ ' H
Secretary to the Governor of Assam, Dispdr-
nister,Assam,Dispur. -

aker,Assan Lngislative Assembly, Diapur.

007321

i2] >~

Conbd..2;~

Sd/- P.K. BORA. " L A
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4, The Ps to*;hier Secretary, Azsam,Dispur.
5. PS to Chicef >Lcrctary,nssam Dispur.

¢ Govt.of Aszan. ' —
~ All Commissioners of Divisions. .A-D Qup arale

8. The Chairman,Assam Administrative Tribunal,Guwahati.

9« The Chairman, Assam Board of Révenue, Guwahati.
10. The

The
The
The
« All Heads of Depits.

All WGministrative Depariments.

Chief’ Executive [‘ember,dorth Cachar . Autonomous:

PS .to All Ministers/Ministers of state.

Accountant Genaral (AXI),Assam,Maidamgaon,Beltola

Council,Kokrajhar,

. By order etc.

e ﬁ v*]‘

' ' (Pn K' ﬁ’I‘A

Joiat Sgeretary to the Govt.or Assam
Personneln‘Dept% yDispur

'
Ld
' »
L}
\
¢
*
~

o

o

v

. 1
1} .
1] .
——a e ottt memmn
v .
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’
,
Ches o eI i B - —

e i
. 6. ATL P :ﬁipal Secretaries/Commissioner & Secretaries/SecretarieSq s \‘

Secretar{,ussam Public Service Commission Jawaharnagar Ghy

Ghy-29o n "ﬂh%
nccountant General Audit),Assam Maidamgaon Beltoia Ghy*29-'ru.“ P

Council, 7 .t/
Hatlog%/Karbi .nglong AutdnomouBGmnuil,Diphu/Bodoland Aubonomo
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GOVERNMENT OF ASSAN

FOREST DEPARTMENT :::::: DLSPUR. ..
AR R AT I3 .
/9/040,0,0,0,0, 9/9,070,9/3 ¢

, OROERS, BY THE GOVERNOR

NOTIFICATION

Dated Dispur,the 10th October,2001.

NO.FRE. 100/2001/26 :- The transfer order issusd vido Gout.
Natification No FRE. 66/90/190-E, dtde 114942001 in
respact of Shri A.K, Das, Divisional Forest Officer,
Karimganj Division is hereby stayed temporarily and
untill fPurther order. i

Sd/~ A.0B. Md, Eunua,

Juint Socretary to thao Govt, of Assam,
Forest Department, Bispury

Memo No,FRE, 100/2001/26-A, - Dated Oispur, the 10th Uctober, 2001,

Copy to := : N

1)  The Accountasnt General (R&E), Agsam, Maidamgaon, Beltola,
Guuwahati-29, : ; '

'2)  The Principal Chinf ConserVa£0r of Faroeets, Aasam,fﬁahabnri,

Guwahati-g, . :

3) The Chief Consasrvator of Farests (Territorial), Assam,
Panbazar, Guuwahati-1, .

4) The Chief Conservator of Forests (Wildlife), Assam, Rehabari,
Guuahati=B,: .

5) The Chief Conservator of Forests (Social Foraestry), Assam,
Zoo Narengi Road, Guuahati-24;

6) The Chief Conservator of Forests (Resnarch, Gducation and
Working Plan), Assam, Guuahati-24. :

7§ The Conservator of Foraests, Sputharn Assam Circle, Silchar,

8 Shri A,K. Das, Divisional Forest O0fficer, Karimganj Divisian,
Karimganj,

9) Shri Y, Suryanarayan,IFS, DCF, C/0 Principal Chief Conservator
OF Forests, Assam, Rehabari, Guuahati-8.

10) The P.S. to the Minister, Forest, Assam, Dispur, Guwahati-6
Por information of the Minister. '

11) The Doputy Diroctor, Assam Govt, Preoas, Oamunimaidam,

-~ Guuahati-21 Por Pavour of publication of the abovg
. Notificotion in the noxt issue of thg Assam Gazptte.
12) Porsonal Filg of thu afficurs, .
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Joint Sccrataoryto the éavt. of "Assam,
A 0redt Dupartment, Dispur.
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AN ANNERORESI
PMINISTRATIVE TRIBUNAL, GUUANAT] BENCH 7
v Original Application Noy417 of 2001, |

- Date gf rder ¢t This

CENTRAL A

the 12th Day of October, 2001

\
HON'BLE MR, K.K.SHﬂHNA, AOMINISTRATIVE MEMB ER.

L]

Shri ¥Y,Surya Narayana, 1fs
Odvisjional Forest Grficer, Karimganj

Dimisiop, Karimganj, + « o Applicant,
mf;B.K.Sharma, Nr.S.S&rma, Mr.U.KoNair & °
Ma.U,Das,

1 "'Vé"'

T« Unlon of India
Bepresented by the Secretary
to ‘tha Governmunt of India
Ministry of Forest
, - NewDalhi, :

2, The State of Agsam
‘Represented by the cp

fof Sacretary
Dispur, Guwahsti-g,

o 3. Bhe secretary (5 the

Government
of Asagm, Uepartment

B of Forast

Jh Dispur, Guuahatj~s, 1
TR v o, -
.{&Q“W.;fl{'fww§hri Amrit Kumar Das, preseritly ‘

fﬁktfrﬂ’M“\:ngholding the npst of

0Fo, Karimganj
v diviekon, Karimaany (under order
i & transfer to N

orthern Assam Circla:
) B pur, * « « Respondonts, -
L.
8

¥a.M.0as, Advocath Govt,

of Assam for

| ABRESR
S KeKSSHRRMA (meqper ADMN,)

.

Fa , ‘ . ...'.'..-

By this 8pplication under Section 19 of

- the:-Administrative Tribunals Act, 1985, the applicant
has

‘prayed for implamentation of order dated 11,9,2001

[
DR whersby thag Opplicant hasg bogn transferrad and

pos ted

Karimgany Oiviaion,
with effect from the da

i 8s Divisfonal Forast Officor,

‘ x Karimganj te of taking over
[}

the chargs

2, The 8pplicant §{s anp Indian Forest Sa;vica

0 FFicer ang waa h

o;ding the charge gf D.F.04, Digboi,
kcﬂdo \ ( (. \Xsb\o@~m
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By order dated 11.9,2001 tha applicant hes been trans~

forred as montionng above, The applicant was roli ev od

on 12,9.2001 by Sri Amal Chandra Sarma, who was pos ted

a8 0,F,0, Digbai, The applicant has joined in his place

of posting namely, Karimganj on 17.9.2001, : but the charges .

had not yot been hanaod over to the cpplicant by ‘Mr,

A.K.Dae, D.F,0, Karimgany, whd is a member of State
Forest Service, It has been stated that though Mr.Das

is not an Indian Foresl Service OfFicer he is holding

"8 ocadre post, Mr,A.K.Das had filed a petition before the

Hon'ble Gauhstl High Court which was numbered as WpP(C)
No. 6636/2001 ‘and the llon'ble High Court turnad doun the

' Y
interim prax_aﬁ\Lha\appLioant )or stay of the order of

transfer,

Ja Mr.8.K.Sharma, learned senior counsel for

the applicant has statad that the transfer order.dated
"

11.9,200 ha@e’not been amended or cancelled so far,The.

ﬂ&¢¥ﬁﬂurdwwwfﬂapmnd9nt No.4 has refused to hand over the charge to
" 'f‘

o (N
—t f& & applicant, Mr,Sharma has referred to the Annexura

d 10 being a3 0ffice Memorandum dated 27th October,
‘and 2nd July, 2001 issued by the Sacretary to the

«-cf ABsam, Parzonnel (A) Beptt, ‘and Chiaef Secretary

'to the Govt, of Assam, wherein it has been emphasised that

the process of handing over charges should be completed
within 10 daye of passing the trensfer order. He hag
submittad that tho action nf the respondents’ in not
handing over the charge is viclative of tho order of the
Hon'ble High Court as wall ss the Dfr}cuzmemornndums
dated 27th October,1993° and 2n€ Julp, 2001, The applicant
has alsoc made ropresentationsdated 27,9,2001 and 4.1Q, 2001
(Annexure~7 and’ 8 to the ‘application) to the Ponseruator
VO AL
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T}g, - of Forests, Southern Asnem Circle, Silchar and Secretary
ﬂﬁ . Foreat Deptt, Govt, of Rssam, Dispur, It e stated that

o y . the applicant has not got any reply so fap,

?ngJ_ 'R I have aleo hoard Mra, M.0as, learned counsel
: mbpearlng far tha Governmunt of Aaaam.Shu%dmittad that

the transfer order dated 11,9,2001 has not been cancelled

so far,

N ??r yL\}»hﬂft vlng heard the counsel ror tha parties and
. gone &6 tha documanta filud uith the application it is

| iear that the appllount has basn transferred from the
post of D.F, 0, Digbof ta O,F.0, Karimganj Bbvision,
lKarimganj. The applicant has already baen rolisved udth
the chargo of O Fe0, Diigboi on 12,9,2001 and hq;g also
reported at Karimganj Division on 17.9,2001. The applicant
has followed the ordar paséed 1n his cese, There is no
material produced befare me to shouw that the applicant
has no right to thae post of O, Fel, Karimganj, The

applicants representations have not been acted upon,

In the circumstances, directipn shotld:be 'dfven to the

respondent Nos., 2 & 3 to carry out the order dated

11.9.2001, 30 Far as it relates to the applicant,Accor-

dingly I direct tho sajid respandants to carry out the

: said order within gne week from thae receipt of tha ordar.
S v W AN Y
T Considering the importance’Js f the matter

P land as the parties have no objection, the matter is

disposed of as tho admiesicn stage,

Ng. ordaer as . to costs,
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